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CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH: NEW DELHI 

 
CP NO.644/2017 

OA NO.1388/2016 
 

NEW DELHI THIS THE 8TH DAY OF FEBRUARY, 2018 
 
HON’BLE MR. RAJ VIR SHARMA, MEMBER (J) 
HON’BLE MS. PRAVEEN MAHAJAN, MEMBER (A) 
 
1. Ram Aasre (Mali), 
 S/o Sh. Kanahiya, age 62 yrs., 
 EDMC, MCD Zonal Office, 
 Behind Karkardooma Court, 

 Shahdara (South), New Delhi. 
 
2. Shish Pal (Mali),  
 S/o Sh. Khajan Singh, age 57 yrs., 
 EDMC, MCD Zonal Office, 
 Behind Karkardooma Court, 
 Shahdara (South), New Delhi. 
 
3. Prakash (Mali), 
 S/o Sh. Sukki, age 61 yrs., 
 EDMC, MCD Zonal Office, 
 Behind Karkardooma Court, 
 Shahdara (South), New Delhi. 

 
4. Ram Kripal, 
 S/o Sh. Khader, age 56 yrs., 
 EDMC, MCD Zonal Office, 
 Behind Karkardooma Court, 
 Shahdara (South), New Delhi. 
 
5. Om Vir (Mali), 
 S/o Bhram Singh, age 58 yrs, 
 EDMC, MCD Zonal Office, 
 Behind Karkardooma Court, 
 Shahdara (South), New Delhi. 
 
6. Surjan Singh (Mali), 
 S/o Sh. Rumal Singh, age 60 yrs, 
 EDMC, MCD Zonal Office, 
 Behind Karkardooma Court, 
 Shahdara (South), New Delhi. 
 
7. Net Ram Singh (Mali), 
 S/o Sh. Shisha Ram, age 61 yrs, 
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 EDMC, MCD Zonal Office, 
 Behind Karkardooma Court, 

 Shahdara (South), New Delhi.    …Petitioners 
 
(By Advocate: Ms. Garima Sachdeva) 
 

VERSUS 
 
1. Mr. Ranbir Singh, IAS, 
 Commissioner, 
 East Delhi Municipal Corporation, 
 Udyog Sadan, Patparganj, 
 Delhi-110092. 
 
2. Mr. P.K. Gupta, IAS 

 Commissioner, 
 North Delhi Municipal Corporation, 
 Dr. SPM Civic Centre, JLN Marg, 
 New Delhi-110002.      …Respondents 
 
(By Advocate: Mr. Manjeet Singh Reeen for R-1 & Mr. R.N. Singh 
with Mr. Amit Sinha for R-2.) 
 

:ORDER (Oral): 
  

Heard learned counsel for the parties. 
 
2. Learned counsel for the respondents has produced a copy of 

the Office Order dated 05.02.2018 before us and we have 

perused the same.  Learned counsel appearing for the petitioners 

submitted that there is no compliance of the order passed by this 

Tribunal. 

3. After going through the order produced before us, we are 

satisfied that the order of the Tribunal has been substantially 

complied with. CP is accordingly closed. Notices are discharged. 

 

(Praveen Mahajan)         (Raj Vir Sharma) 
  Member (A)                Member (J) 
 
/jk/ 


